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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EA NO. 11 OF 2025

IN
OA NO. 1075 OF 2024
IN THE MATTER OF:
NARENDRAKUSHWAHA = e, APPLICANT
VERSUS

UNION OF INDIA

........ RESPONDENT(s)

RESPONSE ON BEHALF OF DIVISIONAL FOREST OFFICER, JHANSI

IN COMPLIANCE OF THE ORDER DT. 18.09.2025 PASSED BY THE

% HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

- I, Meoray Kymar Ayagoed about 43.. years Slo Precdeep Kumar Avya
8oy '

D

zz . presently posted as Divisional Forest Officer, Jhansi do hereby solemnly affirm -
S

Y and state on oath as under:

Y

1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

(} Scanned with OKEN Scanner
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2. That I state that the contents of the response have been drafied by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I.  BACKGROUND AND GENESIS OF THE MATTER

. That in the original application of the present matter, Applicant had raised

(V5

the grievance that in the garb of beautification and development, the trees
in entire Jhansi city in diﬁ‘erept colonies, Government Departments and by
the side of road have been concretized. The allegation is that the green fully
grownup trees of peepal, neem, bargad, etc. have been concretized and their
roots have been covered by using tar, cement, apex, tiles, etc. and even the
garbage is collected covering their base as a result of which survival of

these trees has become difficult. In support of the plea, Applicant had

N

enclosed photographs from page 20 onwards which clearly support the plea

of concretization of base of the trees.

oy
&

g

I.. OA DISPOSED OF VIDE ORDER DATED 21.08.2024 AND

)

¢

THE CONSTITUTION OF JOINT COMMITTEE

4. That this Hon’ble Tribunal vide order dt. 21.08.2024, disposed of the

aforementioned OA and constituted a Joint Committee comprising of (i)

v

‘\KR Y *\t\he representative of Member Secretary, UPPCB; (ii) Divisional Forest

icer, Jhansi; (iii) Vice Chairman, Jhansi Development Authority; (iv)

C} Scanned with OKEN Scanner
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Commissioner, Municipal Corporation, Jhansi and (v) District Magistrate,

Jhansi, wherein the District Magistrate, Jhansi acted as the coordinating
agency. The joint Committee was directed to get the inspection done and
identify the trees, the base of which have been concretized or covered in
the city of J hansi and to take action to de-concretize these trees so that their
growth and survival is not adversely affected. The joint Committee was
also directed to identify, if any, illegal felling of tree has taken place and

the persons responsible for the same and take remedial/punitive action.

III. FILING OF EXECUTION APPLICATION

5. That in non-compliance of the aforesaid order the Applicant had filed an

Execution Application in the preseht matter.

IV. JOINT COMMITTEE REPORT DATED 26.05.2025-

1\

ILLEGAL FELLING CASES
ﬁ 6. That further the Joint Committee submitted a report dt. 26.05.2025. That
> in the said report the Deponent has stated the following incidents:
Dj (A) Government Women’s Polytechnic, Jhansi — 18 Trees

e The Government Women’s Polytechnic carried out valuation and
felling of 44 trees with permission, and for 18 Subabul trees (non-

proibited species) damaged during material supply. That

roceedings were initiated by registering an H2 Case No. 16/2024—

|
S
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25 under Sections 4/10 of the Tree Protection Act, 1976. That the

said offence was accepted by the offender vide statement dt.
09.07.2024. That a compounding fees of Rs. 10,000/~ (Rupees Ten
Thousand only) as per Section 15 of the U.P. Tree Protection Act,
1976 was recovered vide receipt E-3 No. 4403/49 dated 09.07.2024.
Although Subabul is an exempt species, a forest offence was
registered and action taken, as the land in question is Government
property where no tree felling is permitted. That timber with respect

to the said trees was not found at the site.

A Copy of the H2 Case No. 16/2024-25 and E-3 No. 4403/49 has
been annexed herewith as ANNEXURE R-1

A Copy of the bayaan dt. 09.07.2024 has been annexed herewith as

ANNEXURE R-2

A Copy of the U.P. Tree Protection Act, 1976 has been annexed
herewith as ANNEXURE R-3

(B) Narayan Bagh — 15 Trees
e During development works at Narayan Bagh, 15 trees (Kesia
Semia-1, Neem- 3, Arjun-3, Gulmohar-1, Chiraul-3, Siris-4) of

\'{" F prohibited species were illegally felled due to negligence of the

(} Scanned with OKEN Scanner
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Protection Act, 1976, proceedings were executed. That the said

offence was accepted by the offender vide statement dt. 21.12.2024

and compounding fees of Rs. 70,000/- (Rupees Seventy Thousand
only) was deposited vide receipt E-3 No. 4403/66 dated 24.12.2024.
That the said information was provided to the District Magistrate,
Jhansi vide letter dt. 31.12.2024. That it is further submitted that the
timber of the said trees were kept with Pushpendra Rathore Garden
Incharge.

A Copy of the letter dt. 31.12.2024 has been annexed herewith as
ANNEXURE R-4.

A Copy of the H2 Case No. 34/2024-25 and E-3 No. 4403/66 has
been annexed herewith as ANNEXURE R-5.

A Copy of the statement dt. 21.12.2024 has been annexed herewith

as ANNEXURE R-6.

(C) Camasan Pahariya to Karguwan Ji Road —1 Tree

e In andther instance, one Revjaa tree of 58 cm (prohibited species)
was found to have been illegally felled along the earthen road from
Camasan Pahariya to Karguwan Ji, in front of the Medical College.
Action was taken by instituting H-2 Case No. 24/2024-25. That the

said offence was accepted by the offender vide his statement. That a

_compounding fees of Rs. 10,000/~ (Rupees Ten Thousand only) was

l
4
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recovered by the department vide receipt E-3 No. 4403/73 dated

25.04.2025. That it is further submitted that the timber of the said

tree was kept in the “3{Tgdd {0 G

A Copy of the H-2 Case No. 24/2024-25 and E-3 No. 4403/73has
been annexed herewith as ANNEXURE R-7.
A Copy of the bayaan has been annexed herewith as ANNEXURE

R-8.

V. TOTAL NUMBER OF TREES ILLEGALLY FELLED /

DAMAGED

7. That cumulatively, 34 trees were found to be illegally felled, and in all
cases, statutory proceedings under the Uttar Pradesh Tree Protection Act,

1976 were duly initiated and compensation recovered.

VI. ORDER DATED 18.09.2025 PASSED BY THIS HON’BLE

TRIBUNAL

8. That the present matter was last listed for hearing on 18.09.2025, wherein
* the Hon’ble Tribunal directed as under:
“6. The applicant appearing virtually has referred to the report of the Joint

Committee and has submitted that the action has not been taken in respect

(} Scanned with OKEN Scanner
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7. He has further referred to the photographs on page 96 and has submitted

that the concrete only up to the 06-inch periphery of the tree has been

removed. He has also referred to the news item on page 101 of the
objections and has submitted that on account of illegal felling of trees more

than 300 birds have died.

8. Perusal of the report of the Joint Committee also reveals that only the

meagre penalty for illegal felling of trees has been imposed. T) hough the

Learned Counsel for Municipal Corporation, Jhansi has referred to the

Uttar Pradesh Protection of Tree Act, 1976 but could not point out that the

penalty has been levied upon the violators responsible for illegal felling of

the trees in consonance of the provisions of the Act. Hence, we require the

Joint Committee to revisit the issue of levy of penalty and to ascertain the
Environmental Compensation amount in proportion to damage caused to

the environment on account of the illegal felling of the trees.

9. We also permit the applicant to submit full details of the concretised
trees to the DFO, Jhansi, one of the members of the Joint Committee, in
respect of which the action in terms of the order of the Tribunal has not
been taken or incomplete action has been taken.

10. On receipt of these details, the Joint Committee will take further action

in compliance of the order dated 21.08.2025 passed in O.A. No. 1075 of

C} Scanned with OKEN Scanner
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11. Let the further report be submitted by the Joint Committee in 08

weeks.”

9. That it is submitted that meeting of the members of the Committee was
convened on 17.11.2025, in which, after detailed deliberations regarding

compliance with the aforesaid order passed by the Hon’ble National Green

Tribunal, directions were issued for further action.

A Copy of the minutes of the meeting dt. 17.11.2025 has been annexed

herewith as ANNEXURE R-9.

10.That it is pertinent to submit here that the Deponent vide letter dt.

25.10.2025 has informed the District Magistrate, Jhansi that in the present

matter, actions under Sections 4/10 of the Uttar Pradesh Tree Protection

Act, 1976 have been taken and the compensation amount has been

recovered as per due procedure.

11.That further it is relevant to submit here that with respect to the

! compounding of the offences under Section 15 of U.P. Tree Protection Act,

C} Scanned with OKEN Scanner
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VII. INCIDENT OF ILLEGAL PEEPAL TREE FELLING

12.That in addition, with respect to the tree mentioned on page no. 102 in the
objection dated 15.09.2025 filed by the applicant before the Hon’ble
National Green Tribunal. In this regard, it is submitted that as per letter

dated 10.09.2025 of the Regional Forest Officer, Jhansi, information was

received on 31.08.2025 at approximately 11:00 a.m. that in Mohalla Hata

Pyare Lal, in front of Mangal Dairy, Nagra, Jhansi, Dinesh Agrawal son of

Motilal Agrawal, Mahendra Agrawal son of Radheshyam, Vikas Agrawal

son of Ved Prakash, and other persons had cut branches of a Peepal tree (a

prohibited species) standing beside the house of Dinesh Agrawal, as &

result of which several birds were injured.

Ve

D

/

g 13.That upon inspection of the site, it was found that the said tree had several
I

.Q

% bird nests, and due to cutting of the tree, 15 birds were recovered dead at
5 the spot, and several nests and eggs were destroyed. That the Divisional

Forest Officer initiated action regarding the illegal felling of a Peepal tree

by registering an H-2 Case No. 07/2025-26 under Sections 4/10 of the

Uttar Pradesh Tree Protection Act, 1976. That ten pieces of tree’s small

(} Scanned with OKEN Scanner
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A Copy of the H-2 Case No. 07/2025-26 has been annexed herewith as

ANNEXURE R-19

14.That further in the Prem Nagar police station area of district Jhansi an FIR

was registered on 01.09.2025 under Sections o/51(1) of the Wildlife

(Protection) Act, 1972, Sections 7/55(2) of the Biological Diversity Act,

2002, dated 31.08.2025, and Sections 69, 41 and 42 of the Indian Forest

Act, 1927 against the said accused. That it is submitted along with the

required departmental action, proceedings are also being carried out by the

Police Department in accordance with law.

A Copy of the FIR dt. 01.09.2025 has been annexed herewith as

ANNEXURE R-11

VIII. FURNISHING DETAILS FROM APPLICANT

/
g

15.That further it is submitted that the for the compliance of the directions of

le Tribunal, the Deponent vide letter dated 18.09.2025 directed

NI

e

the Hon’b

the applicant, to provide a complete list with full details of concretized

trees. That since the applicant has not furnished complete information in

this regard, a reminder has been sent to the applicant vide letter dt.

2025. That after the receipt of the list of concretized trees from the

(} Scanned with OKEN Scanner
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applicant, appropriate action will be taken by all departments within their
respective jurisdictions to de-concretize the concretized trees. |
Copies of the letters dt.16.10,2025 -
herewith as ANNEXURE R-12
16.Hence, the present response is being submitted for the kind perusal of this
Hon’ble Tribunal. It is prayed that the same be taken on record.
8=
DEPONENT

gl

VERIFICATION rf a qur, e

5 ’
15/14425 of December, 2025, that the

Verifiedat 3 hans: _on this

contents of the above affidavit from paragraphs 1 to 15 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

==
DEPONENT

et
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467 ANNEXURE R-3

THE UTTAR PRADESH PROTECTION OF TREES 1[* * *] ACT,
19762

[ U. P. Act No. 45 of 1976 ]
Amended by

U.P. Act No. 28 of 1998
U.P. Act No. 12 of 2001
U.P. Act No. 20 of 2011
[ As passed by the Uttar Pradesh Legislature and assented to

by the Governor on November 19, 1976 and published in U.P.
Gazette Extraordinary on November 22, 1976. ]

to provide for regulation of felling of trees and replanting
of trees 1[* * *] of Uttar Pradesh.

AN
ACT

IT 1s HEREBY enacted in the Twenty-seventh Year of the
Republic of India as follows :-

Short titl‘; 1. 3[(1) This Act may be called the Uttar Pradesh Protection of
extent an
commencement lrees Act, 1976.]

(2) It extends to the whole of Uttar Pradesh.
(3) It shall come into force at once.

Act not to 2. This Act shall not apply to—

apply to certain

areas (a) trees situate in reserved and protected forests;

(b) trees situate in a forest or forest land in respect of which
any notification under the Indian Forest Act, 1927 as amended
in its application to Uttar Pradesh is in force;

4[(¢) trees situate in cantonment area;]

Definitions 3. In this Act, unless there is anything repugnant in the
context—

() blank area means any piece of land (not being under
cultivation) measuring one-half of a hectare or more, which has

five or less trees growing on it;

() Bhoomi Sanrakshan Adhikari shall have the meaning
assigned to it under the Uttar Pradesh Bhoomi Evam Jal
Sanrakshan Adhiniyam, 1963;

Omit. by sec. 2 of U.P. Act No. 28 of 1998.
For SOR see at the end of this Act.

Subs. by sec. 3 of U.P. Act No. 28 of 1998
Subs. by sec. 4 of U.P. Act No. 28 of 1998

H|w N
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[The Uttar Pradesh Protection of Trees, 1976]

(i) “competent authority” means an authority appointed by
the State Government by notification to perform the duties and
exercise the powers imposed or conferred upon a competent
authority by this Act; and different competent authorities may
be appointed in respect of different classes of timber, fruit and
other trees, and for different purposes;

(iv) “Divisional Forest Officer” means an officer incharge of a
forest division and exercising jurisdiction over the area;

(v) fell a tree, with its cognate expressions, means cutting,
girdling, lopping, pollarding or damaging a tree in any other
manner;

(v) “Government garden” means a piece of land belonging to
the Central or State Government used for growing flowers, fruit
or vegetables or for planting or raising trees, and includes a
grove land belonging to the Central or State Government;

(vi) “Hill area” means the districts of Almora, Pithoragarh,
Garhwal, Chamoli, Tehri-Garhwal and Uttarkashi and the hill
pattis of district Naini Tal and areas of Chakarata Tahsil and
Mussoorie Municipal Board of Dehra Dun District but does not
include any Cantonment area;

(vii) “holding” and “tenure-holder” shall have the meaning
assigned to them in the Uttar Pradesh Zamindari Abolition and
Land Reforms Act, 1950;

(g “public premises” shall have the meaning assigned to it
in the Uttar Pradesh Public Premises (Eviction of Unauthorised
Occupants) Act, 1972;

(29 “revising authority” means an authority appointed by the
State Government as revising authority under this Act;

(x) “tree” means any woody plant whose branches spring
from and are supported upon a trunk or body and whose trunk
or body is not less than five centimetres in diameter at a height
of thirty centimetres from the ground level and is not less than
one metre in height from the ground level, and the expressions
“timber trees” and “fruit trees” mean respectively the trees of
the species specified in Schedule I and Schedule II respectively:

Provided that the State Government may by notification add
to or modify the Schedules;

(xi) “urban area” means an area (not being a hill area),
which is included within the limits of a Nagar Mahapalika,
Municipal Board, Notified Area Committee, Town Area
Committee, Cantonment Board or of a Development Authority;

(xii) “words and expressions” used in this Act and defined in
the Indian Forest Act, 1927, as amended in its application to
Uttar Pradesh, but not defined in this Act shall have the
meaning respectively assigned to them in that Act.
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[The Uttar Pradesh Protection of Trees Act, 1976]

Restriction on
felling and
removal of
trees

Procedure for
permission to
fell or remove
trees

Representation
against the
decision of the
Competent
Authority

4. Except as provided in this Act or the rules made thereunder,
no person shall-

(a) fell any tree standing on any land, whether included in a
holding or not;

(b) cut, remove or otherwise dispose of any tree other than a
tree which is completely dead and has fallen without the aid of
human agency on any such land.

1[S. (1) Any person entitled to fell a standing tree or to cut,
remove or otherwise dispose of a fallen tree, may make an application
to such officer in such form as may be notified by the State
Government, for permission to fell such standing tree or to cut, remove
or otherwise dispose of such fallen tree and the officer to whom such
application is made, shall, within twenty days after making such
enquiry as he thinks fit, forward the application along with his report to
the competent authority.

(2) The competent authority shall, within fifteen days from the
date of receipt of the report under sub-section (1), grant or refuse the
permission applied for:

Provided that the competent authority may, if he is not satisfied
with the report made under sub-section (1), make such further enquiry
as he thinks fit:

Provided further that such permission shall not be refused
without affording the opportunity of hearing to the applicant:

Provided also that such permission shall not be refused if the
tree constitutes danger to person or property:

Provided further that except in such areas as may be notified by
the State Government in this behalf, such permission shall not be
required for felling of any tree with a view to appropriating the wood or
leaves thereof for bona fide use for purposes of fuel, fodder, agricultural
implements or other domestic use:

Provided also that such immediate steps as are necessary to
remove any obstruction or nuisance or to prevent any danger may be
taken without such permission.

(3) Where the competent authority fails to take any decision
under sub-section (2) within the time specified therefor, it shall be
deemed that the permission applied for, has been granted.

(4) Every permission granted under this Act shall be subject to
such conditions, including taking of security for ensuring regeneration
of the area and replanting of trees or otherwise, as may be specified
from time to time by the State Government by notification.]

6. Any person aggrieved from the decision of the competent
authority under Section 5 may make a representation within thirty
days from the date of such decision to the Revising Authority and the
decision of the Revising Authority on such representation shall be final.

1. Subs. by sec. 2 of U.P. Act No. 12 of 2001.
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[The Uttar Pradesh Protection of Trees Act, 1976]

Obligation to
plant trees

Plantation of
trees in blank
area

Implementation
of directions
given under
sections 7

and 8

Penalty for
felling or
removal of
trees in
contravention
of section 4

7. Every person, to whom permission has been granted under
this Act to fell, cut, remove or dispute of any tree, shall be bound to
plant and tend two trees in place of every tree in the area, from where
such tree has been felled, cut, removed or disposed of by him under
such permission:

Provided that the competent authority may for reason to be
recorded in writing, permit lesser number of trees to be planted, or
trees to be planted in any different area, or exempt any person from the
obligation to plant or tend any tree.

8. (1) Where the Divisional Forest Officer is of opinion, on the
basis of the report of a Revenue Officer, not below the rank of a Sub-
Divisional Officer, or a Horticulture Officer, not below the rank of a
District Horticulture officer, or a Soil Conservation Officer, not below
the rank of Bhoomi Sanrakshan Adhikari or any Forest Officer not
below the rank of Assistant Conservator of Forest, or otherwise that
trees should be planted in a blank area, he may issue a notice to the
owner, occupier or tenure-holder (hereinafter referred to as claimant) of
such area to show cause why trees should not be planted in such area
as may be specified in such notice.

(2) The notice referred to in sub-section (1) shall be given in
such form and shall contain such particulars and shall be served in
such manner as may be prescribed.

(3) The Divisional Forest Officer may, after considering the
cause, if any, shown by the claimant, direct him to plant such number
and class of trees as may be specified in the direction.

(4) Any person aggrieved from any direction given under sub-
section (3) may within 30 days from the date of such direction, prefer
an appeal to the Conservator of Forests concerned, whose decision
shall be final.

9. (1) Every person who is under an obligation to plant trees
under section 7 or to whom any direction has been given under
section 8 shall start preparatory work within ninety days, from the date
of the permission or the date of receipt of direction, as the case may be,
and shall plant the trees in accordance with such direction in the next
following rainy season or within such extended time as the Divisional
Forest Officer concerned may allow.

(2) In case of default by such person the Divisional Forest
Officer may cause trees to be planted and may recover the cost of
plantation from such person in the prescribed manner.

10. Whoever fells or causes to be felled any standing tree, or
cuts, removes or otherwise disposes of any fallen tree, in contravention
of the provisions of section 4, or contravenes any condition of any
permission granted wunder this Act, shall be punished with
imprisonment which may extend to six months or with fine which may
extend to one thousand rupees or with both.
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[The Uttar Pradesh Protection of Trees Act, 1976]

Offences by
companies

Forfeiture of
timber

Power to arrest
without
warrant

Power to seize

11. (1) If the person committing an offence under this Act is a
company, the company as well as every person in charge of and
responsible to the Company for the conduct of its business at the time
of the commission of the offence shall be deemed to be guilty of the
offence and shall be liable to be proceeded against and punished
accordingly:

Provided that nothing contained in this sub-section shall render
any such person liable to any punishment provided in this Act, if he
proves that the offence was committed without his knowledge or that he
exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1) where
an offence under this Act has been committed by a company and it is
proved that the offence was committed with the consent or connivance
of, or is attributable to any neglect on the part of any managing agent,
secretary, treasurer, director, manager or other officer of the Company
shall also be deemed to be guilty of that offence and shall be liable to be
proceeded against and punished accordingly.

Explanation. For the purposes of this section—

(@) company means any body corporate and includes a firm
or other association of individuals; and
(b) director in relation to a firm means a partner in the firm.

12. (1) Where any person is convicted of an offence under this
Act any timber or the tree in respect of which an offence is committed
and the implements used for felling such trees may be ordered by the
court to be forfeited to Government.

(2) Any timber forfeited under this section shall be disposed of
by the competent authority in such manner as may be prescribed.

13. (1) Any forest officer not below the rank of a Forest Ranger
or police officer, not below the rank of a Sub-Inspector, may without a
warrant, arrest any person against whom there is reason to believe that
he has been concerned in any offence under this Act:

Provided that in relation to the hill area the reference to Sub-
Inspector in this sub-section shall be construed as a reference to Naib-
Tahsildar.

(2) Every officer making an arrest under this section shall,
without unnecessary delay and subject to the provisions of this Act as
to release on bond, take or send the person arrested before the
Magistrate having jurisdiction in the case, or to the officer-in-charge of
the nearest police station.

(3) Any person arrested under this section shall be released on
his executing a bond to appear, if and when so required, before the
Magistrate having jurisdiction in the case.

14. (1) When there is reason to believe that any tree has been
felled or cut or removed in contravention of the provisions of this Act,
the wood of such tree, together with boat, vehicle, carrier or cattle, if
any, used in such contravention may be seized by any Forest Officer
not below the rank of a Forest Ranger or any police officer not below the
rank of a Sub-Inspector or any other person empowered in this behalf
by the State Government.
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(2) Every seizure under this section shall be reported to the
Magistrate having jurisdiction to try the offence on account of which
the seizure has been made, and such timber, boat, vehicle, carrier or
cattle shall, subject to the order of such Magistrate, be disposed of in
the prescribed manner.

(3) Any forest officer or police officer who vexatiously and
unnecessarily arrests or seizes any property on pretence of such
property being liable to forfeiture under this Act shall be punishable
with imprisonment for a term which may extend to six months or with
fine which may extend to five hundred rupees or with both.

15. (1) The State Government may by notification authorise any
officer to accept from any person against whom there is reason to
believe that he has committed offence under this Act in respect of any
tree other than a tree situate in a forest, grove or public premises, such
sum of money not exceeding 1![ten thousand rupees] by way of
composition for the offence which such person is suspected to have
committed.

(2) On the payment of such sum of money to any such Officer,
the suspected person if in custody, shall be released and no further
proceedings under this Act shall be taken against such person and
notwithstanding anything contained in Section 14, such officer may on
payment of such amount, not exceeding 2[ten thousand rupees] as he
may in the circumstances of the case think fit, release the property
seized under this Act.

16. It shall be the duty of every Forest Officer, Lekhpal,
Panchayat Secretary, Police Constable, Assistant Horticulture Inspector
or Assistant Soil Conservation Inspector or any officer superior to
them,—

(a) to give immediate information coming to his knowledge, of
any contravention of section 4 and of preparation to commit such
contravention to the competent authority, and

(b) to take all reasonable measures in his power to prevent such
contravention which he may know or have reason to believe that it is
about or likely to be committed.

17. The award of penalty or confiscation of any property under
this Act shall not prevent the inflicting of any punishment to which the
person affected thereby is liable under any other law.

18. The officers exercising powers or discharging any duties or
functions under this Act shall be deemed to be public servants within
the meaning of section 21 of the Indian Penal Code.

19. Any sum, including any amount for composition of an
offence, the payment of which has been directed to be made by any
person under this Act shall, without prejudice to any other mode of
recovery under any law for the time being in force, be recoverable from
him as an arrear of land revenue.

1. Subs. by sec. 2(a) of U.P. Act No. 20 of 2011.

2. Subs. by sec. 2(b) of U.P. Act No. 20 of 2011.
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20. No suit or proceedings shall lie against the State
Government or against any person empowered to exercise power or to
perform duties or discharge functions under this Act, for anything in
good faith done or purporting to be done under this Act.

21. Subject to such conditions, if any, as may be imposed, the
State Government may, if it is considered necessary so to do in the
public interest by notification in the Official Gazette, exempt any area
or any species of trees from all or any of the provisions of this Act.

22. The provisions of the Act shall be in addition to and not in
derogation of the provisions of any other law for the time being in force
prohibiting or regulating the felling of trees.

23. (1) The State Government may in the interest of general
public, declare by notification that any class of trees shall not be felled
for such period as is specified in that notification.

(2) The management of such trees shall be regulated in the
prescribed manner.

24. The State Government may by notification make rules to
carry out the purposes of this Act.

1[24-A.. On and from the commencement of the Uttar Pradesh
Protection of Trees in Rural and Hill Areas (Amendment) Act, 1998, any
reference to the Uttar Pradesh Protection of Trees in Rural and Hill
Areas Act, 1976 in any law or statutory instrument shall be construed
as a reference to the Uttar Pradesh Protection of Trees Act, 1976.]

25. (1) The Uttar Pradesh Protection of Trees in Rural Areas
Ordinance, 1976 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action
taken under the aforesaid Ordinance shall be deemed to have been
done or taken under this Act as if this Act were in force at all material
times.

SCHEDULE I (TIMBER TREES)
[See Section 3 (xi)]

Sl. No. Common Name Botanical Name

1. Akhrot Juglans regia

2. Arjum Terminalia arjuna

3. Aam Mangifera indica

4. Imli Tamarindus indica

S. Kardhai Anogeissus pendula

6. Kanju Holoptelea integrifolia

7. Kusum Schleichera trijuga

8. Kail Pinus excelsa

9. Kharshu Quercus
semecarpifolia

1. Ins. by sec. 5 of U.P. Act No. 28 of 1998.
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Sl. No. Common Name Botanical Name
10. Khair Acacia catechu
11. Gutel Trewia nudiflora
12. Dhau/Bakli Anogeissus latifolia
13. Chandan Santalum album
14. Chamkharik Carpinus viminea
15. Chironji Buchanania latifolia
16. Chil Pinus roxburgii
17. Jamun Sygyzium cumini
18. Dhak-Palas Butea monosprerma (for

Mirzapur, Varanasi, Banda and
Jhansi district only)

19. Tuni Cedrella serrata
20. Tun Cedrella toona
21. Tendu Diospirous tomentosa
22. Deodar Cedrus deodara
23. Neem Azadirachta indica
24. Papri/Sansadu/Chikri Buxus sempervirens
25. Phaliyant Quercus glauca
26. Bakain Melia azedarach
27. Bahera Terminalia belerica
28. Banj Quercus incona
29. Mahua Madhuca latifolia
30. Morinda Abies pindrow
31. Moru Quercus dilatata
32. Rai Picea morinda
33. Rianj Quercus lanuginosa
34. Shisham Dalbergia sissoo
35. Salai Boswellia serrata
36. Sagaon Tactona grandis
37. Sal Shorea robusta
38. Siris Albizia species
39. Sain/Asna Terminalia tomentosa
40. Semal Salmalia melabarica
41. Harr Terminalia chebula
42. Haldu Adina cordifolio
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SCHEDULE II (FRUIT TREES)
[See Section 3 (xi)]

Sl. No. Common Name Botanical Name
1. Anar Punica granutum
2. Amrood Psidium guayava
3. Aroo Prunus perrico
4. Aloobukhara Prunus communis
5. Aam Mangifera indica
6. Aonla Emblica officinale
7. Kathal Artocarpus integrifolia
8. Khubani Prunus armeniaca
9. Naspati Pyrus communis
10. Narangi, Neebu, Malta, Mussammi, Santra All varieties of citrus
11. Litchi Nephelium litchi
12. Sharifa Amona squemosa
13. Sev Pyrus malus

SCHEDULE III (FUEL TREES)
[See Section 3 (xi)]
Trees other than those specified in Schedule I and II.

STATEMENT OF OBJECTS AND REASONS

With a view to maintaining green cover for ensuring ecological balance,
preventing pollution of environment and conserving the soil, it is considered necessary
to regulate the felling and replanting of trees in the State. There is no comprehensive
legislation on the subject, and the existing enactments like the U.P. Private Forest Act,
1948 (U.P. Act no VI of 1949), have not been found to be effective. This Bill is,

accordingly, introduced.
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“ 8. Perusal of the report of the Joint Commitiee also reveals that only the
meagre penalty for illegal felling of trees has been imposed. Though the Learned
Counsel for Municipal Corporation, Jhansi has referred to the Uttar Pradesh
Protection of Tree Act, 1976 but could not point out that the penalty has been levied
upon the violators responsible for illegal felling of the irees in consonance of the
provisions of the Act. Hence, we require the Joint Committee to revisit the issue of
levy of penalty and to ascertain the Envirommental Compensation amouni in
proportion to damage caused to the environment on account of the illegal felling of
the trees.

9. We also permit the applicant to submit fu vil details of the concretised trees to
the DFO, Jhansi, one of the members of the Joint Committee, in respect of which the
action in terms of the order of the Tribunal has not been taken or incomplete action
has been taken.

10. On receipt of these details, the Joint Committee will take further action in
compliance of the order dated 21.08.2025 passed in O.A. No. 1075 of 2024.
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R-11
N.C.R.B (g=.d.ame.dl)
N L.LE.-I (qdhtgra siter wrH A1)
FIRST INFORMATION REPORT
(Under Section 173 B.N.S.5)
yow ga1 Ruié
(ermT 173:&@@@%333)
1. District/Unit (Rrer/gars): ol
P.S. (FF): W Year (a¥): 2025
FIR No.(w.g.7X. §.): 0278
Date &Time of FIR(W. .. &1 femrim/as): 01/09/2025 16:33
2. S.No. |Acts (arf&rf=m) Sections (&TT(T))
(%.9.)
T o (g it 1972 |9
2 -awsﬁa(mm)mﬁw 1972 51(1)
3 30 RfSww emmar 2002 |7
4 [ v s 2002 55
5 Wi o SaeaA, 1927 69
6 |uRag o siakem, 1927 41
7 |urdhg a= adfem, 1927 42
3.(a) Occurrence of offence (3TUTTe Y T ) |
1. Day @R Date From 31/08/2025 DateTo  31/08/2025
(f&=): (feaiw d): (e a& ):
Time Period  9gt4 Time From 11:00a< Time To 11:00
(9T rEtE): (Fra ) (qua a®): =
i
T R

Al &1 T, s
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N.C.R.B (T#.&1.ame.al)
LLF.-l (qehtepa ST wrd -l)

(b)Information received at P.S. (T47T g1 a=T 918 &5 ):

Date 01/09/2025 Time (997):16:33 59
(Ferin )

(¢) General Diary Reference (T G+ ):

Entry No. 061 Date & Time 01/09/2025 16:33 &
(v €.): (Feeries o) Tw=):

4. Type of Information (=T & y&): BifRdT
3.Place of Occurrence (SeaTEdw):

Direction and distance from P.S. Beat No.
1. (a) (g @ & afix e ): w, 01 Y (e 9.):

(b) Address Higeor graT waR w7er, Hiter ST% & FIHY T

(aeT):
(¢} In case, outside the limit of this Police Station, then

(afe arm dhar & age g @l

Name of P.S. District(State)

(ATAT &7 1) (e (a=a)):

| o
AR =)
AR T T, g
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N.C.R.B (U+.41.3me =)
LLF.- (Thiga sifa &rd -I)

6.Complainant / Informant (& raawal/ga=maat ).
(a)Name (F7T7): &t ot farg-aRgs b S
(b) Father's Name (foat &7 791) ; 10 g Herg
(c) Date/Year of Birth (3=u Tty /anf ): 1990
(d) Nationality (TiflTa): wRg
{e)UID No. (ga3msst d.):
(f) Passport No.(aTeaid &.):
Date of Issue (SIT0 & &t ff):
Place of Issue (ST #%3 &7 €1+ );
(9)1d details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN})
S.No.(#.4.)/ Id Type (Tg=7= T3 T w1¥) |d Number (Tg=7 &) |
1
(h) Address (gdT):
S.No. | Address Type |Address ()
(s.9.) |(TdT T W)
1 |SdME RE S I dgater 5,919 SR, QT agee
TSITE, S, S W, 9
2 |wmftaar SRR St o1 TRU &, 018 <Y, [T agee
L TETeTE, A, 3T, H&d, kel

(i) Occupation (sg<Ta):
(i) Phone number (9T 4.):
Mobile (Fa3e §.): 91-8707658042
7.Details of known/suspected/unknown accused with full particulars
(a1 / wherer / sm v w1 q¥ Rraeor afye aof:
Accused More Than (3T Sttt & & siftrs g oY )

TR gty
W 7 g, g
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N.C.R.B (g=.#1.ane.d)
LLF.- (udhtga sife wnd )

S.No.|Name (™) |Alias (ETRTH) Relative's Name|Present Address

(%.49.) (Reder @1 m) |(a<far gan)

1 Ry sEme T @1 A 1. 3CH AGOT T, I 42,
AlcHertel 3T IR

2 |vEcomEE | - Rareram: 1. 3eH agiR g I vea,
TR g

3 |sFgawram | " 1. 3T, 2T, Fer w2 e
uqr S

8.Reasons for delay in reporting by the compiainantlinfo}mant |
(Freraamaf / gaamsal gro e &8 @ of a3 & Hm):
9.Particulars of properties of interest (daf -t wruRy @ Rrawm):

S.No. Propérty Property Type Description Value
(s.€.)|Category (grafr & wor) | (Frem) (In Rsl-)
(Sut goft) | (37 (= 7))

10.Total value of prop_é}ty‘(ln Rsl—)‘mﬁ—‘r T P FeA(T
11.Inquest Report / U.D. case No., if any (qcg aviar fané / g. &Y. omew 6., afy

IS & )2

'S.No. [UIbB Number

12.First Information contents (34% Q=1 G929 ):

| #, 7o Mg, o 09 TR, s S Ru-mafid of 5l %
e H) Wgied, SIavTd BT § o Romiw 31.08.2025 I GHY T Q@G
11:00 STt o1 WIA §< T AigeT gTan W et #7er 349 % |, T,
i # e sweer O7 AKiieter SRieet, WG el U3 U8 7 3y
ﬁﬁmﬁ%&rm%w%wﬁ@%uﬁaﬁmmﬁ%m%q&r
Bl Y T § AT B e ToaT 7T §1 " w2e H Rbar § uren B 5w
e §U & W HE Uigl % wieel & SR I & HY e h HIROT WH 0 15
T T ST & SIAE, B AT S TG o 30S A §Y T 1 Iudien st
ERT &= ST g 1972 & &Ry 9/51 (1) a1 37 BfeEr
ifRAFTE 2002 FHF & 7/55(2) Ue WRAT a wRewr afdfaw 1927 H ara
69, 41,42 T 30%0 g4 GTgur ATIFaw 1976 Hi & 4/10 7 ryery HRE
T 31 arer: AgYeE € SRy § % Swie sl W mafd el o amaas
HRfeTg! HE i T | SD e St Wl (W e ) TR,
IR 3T ( R &5 s, e ) g w0 oY geey era Pramdt qeet agder
4
A
TAFIT ey
T S, e
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N.C.R.B (G191 3¢ dfl)
LLF.-l (qhYhar ST e -l)

T 3 O i SrUTE UaT qu agdier G uiad ST (3090 )n’mo-
8707658042 HEYET WL U7 et & 56 3med § Ui & 3w iyl &
foreeg, Qe ey B WA S A e BriamE) g Wva g1 SD
B Sl &t ST ST Aie-eTEy e uelAT ux @t Tehel Y
HOO 938 SITENST I & GIT &R TRY ht AT |
13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2.

(ﬁnﬁﬂm@%%sﬁmmﬁﬁwma For sroy w @

AT A H. 27 Ieal@ U B aga g |)

(1) Registered the case and took up or
the investigation: (W e fhaT (=)
AT 3R i & ferg forgr wam ):

(2) Directed (Name of 1.0O.) HIMANSHU Rank Si (Sub-Inspector)

(st 8wl w1 ATH): SRIVASTAVA (Te): .

No. 182394124  to take up the Investigation
(€. (@ stier 3R ure & @i & forg By ez mam) or (A1)

(3) Refused investigation due to (7= % forg ):

or (& HTCT B TohaT I7)
(4) Transferred to P.S. District
(A7) (Frem):
on point of jurisdiction (T FTTIIHR F HU gEaiaiE) .

F.LR. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(Ieraaedl / gEemmat B mafid ug ot gars w2, 98 of 7€ a7 ol
T @t e Raraamaf & &) et |) &

R.O.A.C.(3M, art .7 .41)

ST gy
A & o i
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N.C.R.B (U1, am<.sft)
"*” i LLF.-l (Ghiepe ST WTH -1)

14 Signature/Thumb impression of the

complainant / informant.(freraraaf /
ATl & gEIER [ TS B FHAE):
15Date and time of dispatch to the court
(arcTera § By & fesTie ol wHY):
Signature of Officer in charge,
Police Station
(AT FT & FEATET)
Name Ravi Srivastav
Rank | (Inspector)
No. 012410819
s 6
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N.C.R.B (QA.41.3m¢.&)
ILF.-l (gdhiepa st Wi -l)

Attachment to item 7 of First Information Report

(werm g QIS & g 7 derddm):

Physical features, deformities and other details of the suspect/accused:
( If known / seen )

(@ ferer 1 arfdrge & ardifvs fdway, Refaat sk s g :

(@i e / 2@ )

s."No.(aﬁ.a'.)g Sex |Date/Year [Build | Height Complexion|ldentification Mark
() | of Birth (@l (cms.) (& (s) (Ug=T =g )
;_ SALIETI (FE
. CL)) (4.41.))
1 2 | 3 [ a4 5 6 7
o
T | gew | | |
| (R N S
| |
2 i qey | E
— T -
3 i Wﬁj ‘ !
i | |
| | !
B 7
gyt gefarerd

Rl e, s
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N.

C.R.B (va.41.am &)

I.LF.- (Thtga stia wTd )

Deformities/ | Teeth | Hair | Eyes (3if€) |Habit(s) |Dress Habit(s)
Peculiarities (gr) | (FT) (amed) (Tg=TTa)
8 9 10 | 11 12 13
i
|
"fn"ig:iﬁ'e | " Place OF (@1 L) | Others (=)
(iilTﬂTIEl’fFrﬁ) Burn ‘Leucoder; Mole | Scar | Tattoo
| Mark , ma | (w&@n) | (9m) (72 gU T
(5%t gu | (q@raf )
@ (gkhe
far)  wed))
14 | 15 { 6 | 17 18 19 20

These fields will be entered only if complainant/informant gives any-;ne_ or |
more particulars about the suspéct/accused.

(ag &7 asft o= fvg sradt ofe Rremraawaf

B UF 1 399 JAfs et e R |)

BRI

et Wi / st ¥ A &
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ST AT aaiSe R, S 99 99T S
- 7962 /7 t10-1 (Blope) 9l 6, dwsr, /€, 2025

G FHIAATE],
fUBR, a1 wamErg, S|

- W s W fegeer (NGT), 78 ool & ey =i 18.00.2025 &
ST H, T AR § ddieideel I wiad /T g1 gl @ faver
TR B & T A

Wed— Ao TSI @1 e fRFie 18.00.2025 (S0 1172025, INTH. 1075/
2024 H) |

JqT SR & 6 AT e i fema g g ey e
18.06.2025 F ATAR —

"9. We also the applicant to submit full details of the concretised tress to the
DFO, Jhansi, one of the members of the Joint Committee, in respect of which the
action in terms of the order of the Tribunal has not been taken or incompleted action
has been take.”

THE @ HH A A gRT IR SIS RER oq ¥ W gRy
SueR] P I A g AR ® s@dewe § g gat 3 ast o
W,ﬁm%ﬁaﬁ?mﬁmaﬁﬁgﬁwaﬁq&ﬁﬁmﬁmm
59 S W i /8 o1 frawer we fv T Y

SICATHER SN AETR & FHSERO § il g6t & wel feer @
s Sodtowwo T /frar &, wrerme, warfe, snfe # SN =mEr Y
& ST 3y g SN B T Eer § o 2

3T AT AT ¥ 5 AmEy woshodlo @ amEw RN 18.09.2025 BT
WA W gV ol @ SR @ wRiig waed e0 aret @ o71 Wl 0R
sw%@@%m,%fﬁ%@@%@%m%ﬁaﬂa%
i adreeeneryt st B Syere wxey geREd @Y )
HerT— |

(’vﬂ%mﬁ
WA g
' ST T, iy
yoig v /28R s fawim "
gftlerl0— a1 Wiveres, Rl 99 g @) et O
ufetef-— S Wl el fasra wifdswor, o7 e Sfva
yfefefd— T smge, TR T, @1 el I

afafefi— &= e, Soso wgEYT Frser @ @t waed dfe
yfafera- ety aafdersl, wRl & wemef o

(& g o)
wrfra gerfEesry
o FR T g, el
AU T
g9 g, S
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